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' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.
0.A.NO. | 7S4 ef 1995, |
Between [ Dated: 5.9.1995,
' | ,
Ve tba?alﬂ”””"" oee Applicant
*Amd

f

Flag Officer, Cemmandinmg in Chief, Eastern Nav:l Cemmand,
- Naval Base, Visakhapet?am.

2, Admiral Superiﬁtendenti Naval peckyard, Visakh<spatmam,
- F
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Ceunsel fer the Applicant : Sri. S.Kishere
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! ‘ |
ceunsel fer the Respcmdemﬁs : Sri, K.Bhaszkara Rae, Addl., CGSC.
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Hen'ble Mr. R.Rargarajan, Administrative Member
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OA_754/95, Dt, of Order: 5-5=95,

(Order passed by Hon'ble Shri R.Rangarajan; Member (A) ).

The applicent in this applicetion is wife of late
M.Parayya, who worked under the control of Respaondent No.2 with
token No.5796., It is stated that he worked in tﬁa Naval Bockyard,
Visakhapatnam for more than 10 ysars but unfortunaiely‘diad while
in service on 17-8-90. The applicant received all the terminal

benafits of her late husband on his demise, as can De gsen from

. Annexure A-I,

2. Late Sri Rerayya left behind his uife, the applicent, ﬁ‘

his parents and a son, The applicamt after demise of her husband

L Frwd

applied ror compaasiénateLgppcintment for herself and submitted

Ic

repreaentationstothat effect from time to time., It is stated

that her raprasentations were dt.23«1=921, 14-4-92, 1-2-93 and

26-6-94, It is stated that the Raspondsnt'No.Z had asked the

Mandal Revenue 0fPficer, Visakhapatnam in-charge to submit the
ooy T

necessary details in regard to the familx<?articulars end also

the particulars regarding t@ movable and immovable properties

of late 5ri Parayya vide letter No.PIR/2402/5126,dt .26-6=91,

The Mandal Revenus Dfficer supplied the necesaary details and
also recommended employment assistance to the applicant vide his
letter Dis.No.2632/91/8, dt.23-12-81, It is alleged that no actipfe

has been taken after receipt of the reply from the M.RD.y
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Visakhapatnam, and she was also not informed anything in regerd

to her appointment on compassiorats grounds-by Respondent No°2'-

3. It is stated for the applicanf that she was engaged
as a Dailywages Narrickarated labour instead of giving her

permanent employment on compassionats grounds.

4, Aggrieved by the above, she has filed this 0.A. for
a direction to the Respondents to provide a auitabla'pqgtgto'

the applicant on compassionate grounds considering her quali- :
ficaetions and eligibility end also regularise her services as

per rules.

Se | The husband of the applicant was a peraanent skilled

labour under the control of Respondent No.2 and because of that)
details were asked for by t he Respondent No.2 from M.R.O.,
SRR | |
Visakhapatnam, in connectionL?f granting her compassionate
ground appointment. Though the M.ﬁ.D., had given t he nesceasary

datails by his latter dt.23-12-91, it is very unfortunate that

A

i ldaappointment on
no reply has bsen given to her at all grentimg hex/compassionate

grounds or rejecting her request, ‘It is essential that a

bl .

suit le reply on the basis of the detsils available with the

Respondents shouid be given to the applicant at ths earliest,

6 Under the circumstances, the following direction is

s

given :-

(1) Respondent No.2 should give a
detail@reply to the applicant in
regard to her prayer for compassionate
ground appointment within a period

D code



of three months from the date of
receipt of a copy of this order.

Te It is needless to say that in case the applicant is 35ﬁ%L,~"

aggrieved by the reply of the Respondent No.2, she will be at
& NOET :
liberty to approach this Tribunel by filing J 0.A., if she is

80 advised.
Be The Original Applicetion is ordered accordingly.
(R.RANGARAJAN) -
Member (R) ]
. i* - h
Dated: Sth Segtember! 1995,
Dictated in Open Court, /%4ﬂ£@
' A1y

avl/ Deputy Registrar(Jgudl,)

No order as to costs.

Cepy te:—

1. Flag Officer, cemmanding 1n Chief, Esgtarn Navil Cemmand, Naval
Bas~, Visakhapatnam, -

2, Admiral Supefintendent, Naval Deckyard, Visakhspatmam.
3, One cepy to-éri. g.Kisheres, advecate, CAT, Hyd.

4, One cepy te Sri. K.Bhaskara ﬁao, addl. C3scC, CAT, Hyd,
5. One cepy te Library, CAT, Hyd.

6, One spare CODV.
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